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quiaaT ST & | WY 9y At §a & a¥y
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&t faeft, o fin qg F19 WA EORTC AT
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€Y &, AfeT a1 § T FA0G AW A
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aofe fag aog arg-Ng N gz
TG THY TR WA WHAGAT §T Agrw
T 45 w17 WX W oaw ¥ fow
9T WTEY TAT AW R WU 9T § WK
g faur momr afra FT I R
IEE! X W oA gra ¥ @ OF, W
e Rafg Y adi & ?

SHRI Y.B. CHAVAN: It is not
true that we only know about it from
London Times as to what is happening on
the other side. Are we expected to go
and publicise in newspapers 7 1 do not
understand what is expected. As I said,
we are aware and Pakistan sometimes
makes use of different names on different
occasions. The only thing is we have to
take note of this and take necessary steps.
Naturally, we cannot go on advertising
what steps we are taking in the matter.
This is what | can say about the particular
matters concerned.

About Sheikh Abdullah,
evidence to say he is connected wilh
subversive activities, As long ms 1 have
no evidence, 1 cannot make charges like
that.

I have mno

SHRI PRAKASH VIR SHASTRI:
What about Mr. Kosygin ?

SHRI Y. B. CHAVAN : Mr. Kosygin
has nothing to do with this matter.

12.23 brs.
QUESTION OF PRIVILEGE AGAINST

Maharashtra Times, Bombay

SHRI D. N. PATODIA (Jalore) : Mr.
Speaker, Sir, under Rule 225 of the Rules
of Procedure and Conduct of Business in
the Lok Sabha, I seek the leave of the
House to raise the question of privilege
on the following matter.

The Moharashtra Times, a Marathi
daily published from Bombay, carried a
report in its issue of 3rd May, 1968 which
says, Inter alia :

“Shri Paranjpe visited this area on
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Monday and collecied information

about the activities of Father Ferrer.

He said that he bas detailed infor-

mation about how much money Father

Ferrer has paid to some of the MPs

to belp him to get the extension order.

He also said that he is going to inform

the President of India about this and

demand that the President should look
into the activities of these Members of

Parliament”.

This report refers to two months'
extension granted to Father Ferrer to
stay in India as announced by the hon.
Home Minister in Parliament on 22ad

April, 1968,
§cv=ral Members of Parliament be-
longing to various parties had made

representations both to the Prime Minister
and the Home Minister. The allegation
that some Members of Parliament took
cash from Father Ferrer to help him to
get the extension order is not only libellous
but also a breach of privilege and con-
tempt of this House. In violating the
privilege of the Members of this Fouse
the Editor, the Publishrer and the Proprietor
of the Mahorashtrn Times hive conspived
with Mr. B. V. Pranjpe by prominenily
publishing this news.

I, therefore, request that the matter be
referred to the Privilleges Committee for
detailed investigation in respsct of all
these persons and report by the beginning
of the next session of the Lok Sabha.

MR. SPEAKER : 1 do not think
there is any difference of opinion on this.

It is a very serious allegation. 1 think
there need be no further discussion. We
straighiway refer it to the Privileges

Committee so that the Commrittee may look
jmte it. Al sides of the House are
scoepting it.

RE. QUESTION OF PRIVILEGE.
SHRI DHIRESWAR KALITA rose —

MR. SPEAKER : Normally, eitaer
privifege issue or something is raised in
the Home. | am aliowing it. A number
of Members raised about tiss that the
matier should be referred to the Privileges
Comuitise. This was referced to me day
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before yestezday. Yesterduy, I satisfied
myself that there is really somm substance
in it and today I allowed it.

Now, hereisa friend who writes to
me just now, at 12.05 hrs., saying, “I wamt
to raise a matter of privilege at the zero
hour”., Where is the zero hour 7 Let
the Rules be amended. Let us have the
zero hour. You will be precise and have
it. 1 want te only say, Mr. Kalita, that
yYou can certainly come and tell me. At
least you should have taken tire trouble of
telling me at 10-30 A .M., not at 12-05 hrs.,
just now. You write to me. Tomorrow,
let us sce if there is anything. I shall
certainly regularise it. The hon. Members
have a right to raise it. AM that 1 want is
to regularise it. That is all.

SHRI DHIRESWAR KALITA
(Gaubati) : Jist one minute.
MR. SPEAKER : No please; not

even ope minute. You write Lo me, not
at 12.05 brs, a littie ecarlier so that I can
comsider it

12.27 b,
PAPERS LAID ON THE TABLE

Angua] Report of the Hindustan
Cables Limited and Government
Review thereon

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): On bebhalf of
Shri F. A. Ablmed, 1 beg to lay on the
Table a copy each of the following papers
noder sub-sectiom (1) of section 619A of
the Compasmies Act, 1956 :—

f1) Review by the Government on
the working of the Hindustan
Cables Limited, for the year 1966-
67, [Plooed in Library, See, No.
LT-1198/68).

(2) Annual Report of the Hindustan
Cables Limited, for the year 1966-
67 afong with the Audited Accounts
and the comments of the Comp-
rroller asd Auditor General there-
on. [Pleeed in Library. See. No.
LT-1198/68).



